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SearsoJe CoOler,. 

5608. smu DEVEN SEN: Will the 
:.t.!inister of LABOUR AND REHABI-
. LITATION be pleased to state: 

(8) whether it is 8 tact that 120 

workers of the selected Searsole col-
liery in Raniganj-Asansol area have 
been suspended without giving &n7 
reasons; and 

(b) if so, the. steps taken by Gov-
ernment fOr their re-instalment? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI): 
(a) No· it has however been reported 
that attendance Of 120 ill not being 
marked by the management lor the 
purpoSe Of lay-of! compensation and 
that these workers have also not been 
given jobs in contravention ot a set-
tlement dated lltli January. 1968. 

(b) The matter is beiog enquired 
into by the Central Industrial Rela-
tions Machinery. 

Veerasalva Muth Trust Properties In 
Mysol'1!l State 

5609. SHRI S. A. AGADI: Will the 
Minister of LAW be pleased to atate: 

(a) whether any complaints have 
been lodged with the Endowment De-
partment for alienating the Veersaiva 
Muth Trust Properties in MYlore 
State; 

(b) wnether Government are aware 
that properties of the Veerasaiva 
Muth Trust have been alienated In 
Koppal Taluk of Raichur District and 
Hospet and Hadac:alli TalUks Of Bel-
lary District of Mysore State against 
the provisions of the n o n~ Act 
dufing the last fifteen years; 

(c) if so, the extent of the Trust 
properties so alienated with valuaUon 
thereof; and 

(d) the action contemplated by 
Government to safeguard the object.l 
and interests of the Institutions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI M. 
YUNUS SALEEM): (a) to (d). A. the 




